OPEN COURT
CENTRAL ADMINISTRAT IVE TRIBUNAL, ALLAHABAD BENCH

ALLAHABAD

Allahabad : Dated this 6th day of February, zuuz

Uriginal Application nNo,1294 of LUUR.

CORAM i

Hon'ble Mr, Rafiguddin, J.0M.

Hoan'hle -Mr, C.S5S. Chadha, R.M.

BhaguagyDass Pathak,

Son of Shri Shri Nand Ram Pat hak

Resident of Village Saidpur Pd-Siadpur,

District Budaun U, P, presently working - =

as Sub Post Master at Saidpur, Distt-Badaun. U.P,

(Sri R,C. Pathak, Advocate) .
' S . ADmldeiak

Versus

‘1e Union of India through - the
Secretary for COmmunicétion,
Ministry of Communication,
Department of Posts, Dak Bhawan,
New Delhi.

2. ' The Director General DostXUFFices of .the
Directorate General Post, Dak Bhauwan,
New Delhi-110011.

3. The Chief*“Post Master General,

Ue. P, -Circle, Lucknouw,

4, The Director of Accounts(Postal),
Office of the Director of Accounts postal,

U.P, Circle, Lucknou,

%, The Post Master Genera];
.Bareilly- Region, Civil Lines, .

°

?

6. The Superintednent Post Uffices
Budaun Division,
Budaun U.P.=24360.

7. The Post Master Budaun, =
Head Bost Uffice, Budaun U.P. . ' |

,

KSti Manej‘Kumar,OAdvocaté)

. [2 : « + + + . . .Respondents
o - ;
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By Hontble Mr, Rafiquddin, J.M.

The applicant Sri Bhagwan Dass Pathak, who at the
Folovent tine was posted as Postal Assistant in the
Uffice of ﬁ%st Master Budaun, has fl]ed this UA for
quashlno the order dated 26-6 2000 uhereby é'recoVery
af Rs..SOD/_ Ecr month from the pay of the app]luant

e Coye~ohi

has heen ordered From Septemher 1997 on the hasis of

“an audit rgport.

Ziwo it @ﬁpears from the reéord tHat the applicant served |
~in the Indian Air Force from 28-8-1964 to 31-8-1979 and
retired on 31-8-1973 as a Corporpéra]); He was granted
oidinary pension Rs,172/- p.m, W,e,.f, 1~9-19f9. Thefeafterr
theAapp]icant'was ré-empIOyed in the Department of Post
.o f 3-12-1981 as Postal Assistant and his pay was -
lemd at Rs 384/~ in the scale of Rs.260- 8-300 EB-8—340 18-
360-12-420 EB-12-480 by Postmaster Budaun. The applicant
haé-heen drawing pay in theisca]e reguiar]y as.per‘
fixation oﬁ hig pay. It appéars that during_intérna]
inspection hy Direbtbr of Accounts ( Postal ) an éudit
objection was made regafding fixation of the pay of the
.app{icant.'ﬂ the has;s of audlt ohgec»*on the respondents
have'deducted the’ amaunt af Rs., 1500/- per month QCcordlng
to the applicant the actlon oF the respondents is arhltrary
and agalnst the pr1nc1yle? Or natural justice and the PT;
cannot ne rixed on the nasis of 51mp]%:ZLd1t Teport u1thaut
afrordlng the applicant a Leasonanle opportunity to p]ace
his views, The app]lcant a]so claims that the pay of the
:applluant has rlght]y neen rlxed_§;~—7hlmp]ement1ng the
pD]le made by the Government Oof India communicated vide’
letter dated 12-3-1993 and 8-4-1993 (Annexures-3 and 4

-to,the WA}, - A < -
o -
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i We have heard counsel for the parties and perused

the record carefully,

4, Ouring ths course of arguments learped counsel

for the respondents lenued out that the matter DF the
applicant regardlng COuntlng of his former service and
fixation of pay has heen referred to respondent no.2,
the Director General Postal, New Yelhi by ﬁhe Fostmaster
Gene?a], Bareilly Regién on 2-8-2000 which is still

pending for consideration and appropriaste orders, lLearned

: counsel for the respondents has therefore suhmitted that

a direction may be issued to reéspondent no,2 to decide the
matter of the applicant within the‘'time fixed by the
Trihunal, The counsel for the applicant has a2lso no

ohjection on this point. Ue accordingly dispose of bhis

UA finally with the direction to the Director General,

Post, New Delhi, respondent no,2 to decide the /matter of
the applicant regarding counting of his previous service
and fixation of pay within a period of three months Ffoh
the date of bommunibation of this order. It is further
provided that til];any decision is taken hy respondent

N0.2, no recovery shall he made from ‘the salary of the

applicant, There shall be no order as to costs,

"”:””ﬂgmher(A) Member (J)



